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• petitioners. 

 Letter from DY.CE/RE, Ajni 	28.11.86 copy 

 Particulars of Daily rated 	nil Copy it 
progressman. 

 Letter od DY.CE to CPM 	.. 	22.2.90 Copy ) 

6 Letter of CE () to DY CE... 	29 • 12.1989 Copy 

 Letter from DY CE/RE to CPM 	21.2.90 	* Copy )Àç' 
about Joint representation 
of petitioners. 

 Letter from APO/RE, Ranchi about 
Revised pay. 	 •.. 	9.12.87 Copy 

 Minutes of the meeting 	... 	8.12.1989 Copy '),- 
ofCPM. 

 Regd. Notice by the Counsel 	10.7.1990 Copy )9 

of petitioners. 

 Order of this Tribunal in 	20.6.1990 Copy 2i.-2 
application No. 462/of 90 
OA 463 of 90. 

- 	 • Nagpur : 
Dated :2C\/)7 	 Counsel for petitioner. 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL,BOMBAY 

Application No. 	CP _90. 

Shaligram s/o Vishwanath Ehagat and others. 

/ VERSUS 

General Manager RE and others. 
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1 • 	Letter od DY.CE/RE 	... 	30.11 .88 	Copy 	91 

2. Joint Representation by ... 	l9l0.89 	Copy 
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5e 	Filing of Memo of Appearance i Name : 

Date 

Vakalatflama 	: 	Name : 

Date 

6,j 	Report of Deputy Registrar(J) : 
	pleadings are complete and 

case ready for heariflg. 

Date: 

Deputy Registrar. 
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b 2_L22. 
Date: 5.4.91 

Neither the Applicant nr 
his Advocate arepresent. 

Mr, A.C. Saxena, Welfare 
Inspector, Allahabad present 
on behalf of Respondents. 

Mr. Saxenaprays to 
grant time for filing reply. 
Adjourned to 13.6,91 for  
reply and further directions 
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Neither the Aplicant nor 
his Advocate are present. 

H 	 Mr. J.G. Sawant, Advocate !. 
for the Respondents. 

Mr. Sawant Prays to grant 
time for filing reply, 

Adjourned to 12,891 
for reply and further dip'ctionsi 

Registrar 

------- 

9_L29 

Neither the applicant nor 
his advocate are present, 

Mr, J.G. Sawant, advocate 
for the respondents. 

Mr. $awant prays to 
grant f*ft time for filing 
reply, 

adjourned to 10.10.91 
for reply and further irectjon, 
as a last chance, failing which 
the matt,r will be placed before 
the Tribunal for further orders.
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Neither the applicant 
nor his advocate are present. 

Mr. J.G. Sawant,advoCate 
for the respondents. 

Although last chance 
was given respondents have 
not filed reply tOday also., 

/Place this matter before the 

(
Tribunal for orders on 
30.10,91. 
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